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New Uelhi this the 15th Bay of Novsmber, 1994,

HON'BLE < HRL BaKe3 INGHY MoMBER (n)

1, 3hri Yogendra Kumar
sfo Sn, Inder Raj Singh
rfo GI-977, warcjini Nagsr,
New Oelhi « 110 0423,

2, shri Inder Raj Singh s/o
Late Shri KeSingh
R/o G1-977, Sarojini Nagar,
Ngw Delhi = 110x023.

(By Hdvgcate 3hri Jog Singhje
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1e Union oflndia,
Through the kstate Ufficer,
Office of the kstates Ufficer and
Girector of kstates (Litigation),
Oiregctorate of tstatse,
Nirman Bhauwan,
New Uelhie

2. The Lirector,
Qirectorate of Lstates,
Govt., of India,
Ministry of Urban Oevelopment,
Nirman Bhawan, New UDelhi,

(By Advocate Shri U-b.ﬁaﬁrishnan)

ORDER(ORHL)
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#pplicants

Respondents,

Learned counsel for the aspplicsont states thut
Lgute.
is a very small matter of retention of fusrter at

this
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Delhi, 8ince the applicant has bean transfarred

to Jeipur an promot_an and is vacatirg the cuarter shortly
hence, he ‘is withdrawing the applicaticn, The applicstion

is, therefore, dismissed &s withdrawn, The zpplicent is
allouwed to retsin the tuarter on normal rent for a per iod

of two months, & permissible under the rules,




